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3 24.9.96 

ATC 396 1989(2) 5CC  602, .espoDdentNo.1f 
4.sdireted to dispose of therepEeeentatjon 	 '4 

dted13e1996 filed by the petitioner 

within a period of three weeks from the  

date of receipt of a copy of this order. 

T ill the ze pze sentat ion is d isposed of,  

the impugid order dated 12.8 .1996, sO 

far ts it concerns the applicant shill be 
stayed1  if by the time of passing of this 

order the applkant does not stan3 zelie$d. 
S hri  K C .Mohanty, learned Gove rnne n 

advocate for the State of Orissa is preset 	; 

and heard. Fe stütes that a star of this 

type will affect the entire chain of 

transfer. This objection is overru]d. 

Netice?be lsOeeent to the respondetg 

regarding admission returnable in four w4ks. 
Mjourrd to 12.9.1996. 

Hind over copies of the orders to 

the counsel for both sides. 

LAIJL. 
Z'EMBR (ADMIN TRAT IV) 

	

Adjourrd to 18.10.1996 at the 	ft*QJ\  C'4kp 
request of Shri 	 learned 

counsel for the petitioner. 	 - 

Ml MB1R DMIN TReT iv) 	J 
Shri S.rida on bihi1f of 	 ' 

Shri S.K.j?adhj submits that the 	 -- 

representation has been disposed of in J 
favour of the applicant and the irnpugned 

order of transfer has beers cancelled. 

He seeks permission of this Court wi to 

withdraw this Application. Permission 

granted. ?etitin is wit}rawn and for 

technicEl purpoit is dismissed. 


